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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, DELHI

Original Application No. 1203/2024

In the matter of:

News Item titled 'Notified Aravalli Forest portion sold for mining’,

appearing in Times of India dated 15.09.2024.

REPLY ON BEHALF OF THE RESPONDENT No-4, i.e. CENTRAL

POLLUTION CONTROL BOARD (CPCB)

MOST RESPECTFULLY SHOWETH

1. That, Hon’ble NGT vide order dated 01-10-2024 and Notice dated

19.11.2024 has sought the reply of Central Pollution Control Board

(hereinafter referred as CPCB) in the instant matter. Thereby, the reply is

made in succeeding paragraphs.

2. That, CPCB is a statutory Board constituted under Section 3 of The Water

(Prevention and control of Pollution) Act, 1974. It performs the functions

under The Water (Prevention and control of Pollution) Act 1974 (hereinafter

Water Act), The Air (Prevention and control of Pollution) Act, 1981

(hereinafter Air Act) and The Environment (Protection) Act, 1986.

3. That it is further submitted that the State Pollution Control Boards/Pollution

Control Committees (hereinafter referred to as "SPCBs/PCCs") have been

constituted in States under the Water Act, 1974 and the Air Act, 1981 to

perform the functions and implement the provisions of these Acts in respect

of their territorial Jurisdiction

mB
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REPLY TO THE CONTENTS OF NEWS ARTICLE

4. That the present Original Application (O.A.) has been registered suo moto

based on the news article titled - "Notified Aravali forest portion sold for

mining", published in the Times of India dated 15-09-2024. The news article

states that on July 20, 2023, the forest department issued a notification to

cover 506 acres of Aravalis in Rajawas village of Mahendragarh district in

Haryana under the Forest (Conservation) Act and declare the areas as

protected forest but the same day, a parallel process culminated in an e-

auction to give 119.5 acres of these 506 acres for mining and a company was

chosen and awarded a 10-year lease on 04-08-2024 to quarry stones and

deploy three stone crushers there.

5. That in reply to the contents of the News Article, it is humbly submitted that,

State Department of Mines and Geology is the Nodal Authority in the State

for dealing with the allotment of mining leases under the Mines and Minerals

(Development and Regulation) Act (MMDR Act 1957) and is entrusted with

the enforcement and regulation of mining operations in a State.

6. That, it is humbly submitted that as per the Environmental Impact

Assessment notification-2006 (hereinafter referred to as " EIA"), Category

'A' projects including expansion and modernization of existing project shall

require Environmental Clearance (hereinafter referred to as " EC") from

MoEF&CC on the recommendations of Expert appraisal committees (EAC)

and Category 'B' projects require EC from the State Level Environment

Impact Assessment Authority (SEIAA) on the recommendations of State

Level Expert Appraisal Committee (SEAC). The MoEF&CC vide

notification S.O. 1886 (E) dated 20.04.2022 has delegated the power to the

State Level Environment Impact Assessment Authority (SEIAA) to grant

feY):
L. Cha

N-C-T of

Regd. No. 1513
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Environmental Clearances to all minor mineral mining project. Accordingly,
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the mining projects should obtain prior Environmental Clearance from the

concerned authority.

7. That, it is humbly submitted that as the subject matter of news item pertains

to the state of Haryana, therefore, CPCB took up the case with HSPCB vide

letter dated 02.12.2024 for providing a report from HSPCB in-turn after

making due consultation with the concerned State Authority/Mining

Department, Haryana in this matter. The copy of letter dated 02.12.2024 is

annexed herewith as ANNEXURE-1.

8. That, it is humbly submitted that the Regional Officer Mahendragarh,

HSPCB vide letter dated 08-01-2025 has replied to CPCB, providing the

following details of the proposed mining projects:-

a) D.G. Mining and Geology, Haryana issued Letter of Intent

(LOI) on 04.08.2023 to M/S Landsworthy Mining & Infra

LLP through Sri Vinit Kumar, House No -184 P Huda

Sector 1 Narnaul (Project Proponent) for mining of stone at

village Rajawas, from tentative area of 1 19.55 acre (47.82

hectare) falling in Khasra No- 91, 96, 97, 98, 99, 102 and

103 in district Mahendragarh for a lease period of 10 years,

b) in reference to application for issuing Environmental

Clearance, SEIAA issued TOR in 12.06.2024 to the Project

Proponent,

c) The Project proponent submitted draft EIA and request for

conducting Public Hearing to Regional Officers on

08.08.2024, and

d) The Public hearing was once scheduled to be held on

17.09.2024 but it was postponed due to Model Code of

conduct during General Elections ofHaryana Vidhan Sabha

2024 by letter dated 09.09.2024.

R.L
N.C.T. of D

Regd. NJ. 1513
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The copy of the Reply received from the Regional Officer, Mahendragarh

HSPCB vide letter dated 08.01.2025 is annexed herewith as ANNEXURE-2.

8. That, it is humbly submitted that as the matter is related to State Agencies,

thereby, the comments / submissions made / submitted by the concerned

departments over the allegations in the news article may kindly be

considered in this regard for prudent adjudication of the matter.

9. That, the answering respondent no. 4 craves leave of the Hon’ble Tribunal

to file additional reply, if required, in future.

10. That, in the light of the above submissions, it is respectfully submitted that

this Answering Respondent, i.e., CPCB, shall abide by any order(s) or

direction(s) passed by this Hon’ble Court in the instant OA.

\(
t.i. ot

q543
}gd. t13

rF

(Nazimuddin)
Scientist 'F’

Central Pollution Control Board
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, DELHI

Original Application No. 1203/2024

In the matter of:

News Item titled 'Notified Aravalli Forest portion sold for mining’,

appearing in Times of India dated 15.09.2024.

AFFIDAVIT

I, Nazimuddin working as Scientist 'F’ in Central Pollution Control Board,

Parivesh Bhawan, East Arjun Nagar, Delhi, the Respondent No. 4 in the above

matter, do hereby solemnly affirm, declare on oath and state as under: -

1:li,I' rm
y' aft+ 1)

,I}, rub: rsl:
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That I, the deponent herein is authorized representative to

represent the Respondent CPCB in the present case, and as such,

I am well conversant with the facts and circumstances of the

present case on the basis of the information derived from the

official records, and hence, I am competent and authorized to

verify, sign and swear this affidavit on behalf of the Respondent

CPCB .

2. That the accompanying reply may be read part and parcel of the

present affidavit.

3. That the accompanying reply has been drafted and filed under

my instructions and authority the contents thereof are true and

correct on the basis of the record maintained during ordinary

course of business of CPCB and available records and

documents and the contents of the same are read over and

explained to me and are not repeated herein for the sake of

to

brevity.

Lq';
DEPONENT

<ga
R.L
N.G.T. of De

Reg a. No. 1513J

Tv

HTRNaqOT / Nazimuddin
jglfl©'qtF /ScienUst'F'

gRan VqSUT ndHIVta
Central Pollution Control Board
(wfmt nd qaql3qfi!##mag. qlmv©Ki

(M/o Envhonment Fwst Axl Chub Own aM ollrHh)
qf++VI nq. Igf a+ nn, ft#nom2

Parivesh Bhawan, East Arjun Nagar1 Delhi_110n32
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VERIFICATION
I

Verified at New Delhi on this day of a & J h$ 2844 that the contents of the

above reply are correct and true on the basis of the records of the case as

mentioned in the day-to-day affairs of the CPCB. Nothing has been concealed

therefrom or mis- stated

DEPONENT

dIR,I'legajq / Nazimuddin
jglfi&'qIF /Scientist'F'

Qb#tnVq'WTn+=uTXh+
Central Pollution Control Board
(wf4w. m$ qaql3qfiM+n8q. qlnvwHJ
(Wo Environment. Fmsl Ald CIImb Clwu& aM of llxlia)

qR+vI qm, III aW nn, Rdbnm2
Partv8sh Bhawan, East AIjun Nagar, DelhkllO032II lbs lab
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.b:" R, IF :'

/ h\

It= 6

12



Annexure - 1

7

13



Annexure - 2
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Item No.04         Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

  
 

   
 

Original Application No. 1203/2024 
 

 
News Item titled "Notified Aravalli forest portion sold for mining" 

appearing in the Times of India dated 15.09.2024   
 
Date of hearing: 01.10.2024 

 

 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
   HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  
   HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER  

    
 Applicant: None appeared  

   
    

 

 

ORDER 
 
 

 

1. This original application is registered suo-motu based on the news 

item titled "Notified Aravalli forest portion sold for mining" appearing in 

the Times of India dated 15.09.2024. 

 
2. News item relates to Aravali tracts of Rajawas in Haryana's 

Mahendergarh district, where a portion of the Aravalli forest was declared 

as a ‘protected forest’ and then one-fourth of the same land was 

auctioned for mining.  

 

3. The news item states that on July 20, 2023, the Haryana Forest 

Department officially declared 506 acres of the Aravalli tract in Rajawas 

village as 'protected forest' under the Forest (Conservation) Act (FCA). 

This designation was part of a compensatory afforestation effort intended 

to offset environmental damage from a major infrastructure project in 

Great Nicobar, which had resulted in the loss of a million trees. The 

article highlights that on the same day, the mining department conducted 

an e-auction for 119.5 acres of the newly protected land. A company won 

the bid and was awarded a 10-year lease on August 4, 2023, to quarry 

Annexure - 3
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stones and operate three stone crushers, with a capacity of up to 1.4 

metric tonnes per annum. 

 
4. The news item states that the mining officer claimed they were 

unaware of the FCA notification during the auction. Forest officials, 

however, stated that no No-Objection Certificate (NOC) had been granted 

for mining in the newly protected area, and thus, mining should not 

proceed.  The article claims that the situation highlights a significant 

lapse in communication and coordination between the two departments, 

raising concerns about the protection of ecologically sensitive areas. 

Furthermore, it is asserted that mining in the forest area will harm the 

environment, disrupt local livelihoods, and affect groundwater recharge.  

 

 

5. Power of the Tribunal to take up the matter suo-motu has been 

recognized by the Hon’ble Supreme Court in the matter of “Municipal 

Corporation of Greater Mumbai vs. Ankita Sinha & Ors.” reported in 2021 

SCC Online SC 897.  

 

 

6. The news item raises substantial issues relating to compliance of 

provisions of the Forest Conservation Act 1980 and the Environment 

Protection Act, 1980. 

 
 

7. Hence, we implead the following as respondents in the matter: 

 
(1). Inspector General of Forest, Ministry of 

Environment, Forest and Climate Change, Prithvi 

Wing, III Floor, Indira Paryavaran Bhawan, Jor Bagh, 

New Delhi- 110003 

(2). Principal Chief Conservator of Forests (PCCF), 

Haryana, Principal Chief Conservator of Forests, 

Haryana Forest Department, Paryavaran Bhawan, 

Sector 6, Panchkula – 134109, Haryana, India 
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(3). Haryana State Pollution Control Board (HSPCB), 

Through its Member Secretary, Haryana State 

Pollution Control Board, C-11, Sector 6, Panchkula – 

134109, Haryana, India 

 

(4). Central Pollution Control Board (CPCB), Through its 

Member Secretary, Central Pollution Control Board, 

Parivesh Bhawan, East Arjun Nagar, Delhi - 110032, 

India 

 

(5). District Magistrate (DM), Mahendergarh, Office of the 

District Magistrate, District Administrative Complex, 

Mahendergarh – 123029, Haryana, India 

 

8. Issue notice to the above respondents for filing their response 

/reply in the form of affidavit before the Tribunal at least one week before 

the next date of hearing. If any of the respondents directly files the reply 

without routing it through his advocate then the said respondent will 

remain virtually present to assist the Tribunal.  

 

 

9. List on 28.01.2025. 

 

 

Prakash Shrivastava, CP 

 
 

 
 

Arun Kumar Tyagi, JM 
 
 

 

 
 

Dr. A. Senthil Vel, EM 
 

 
 
 

Dr. Afroz Ahamd, EM 
 
 

 

October 01, 2024 
Original Application No. 1203/2024 
SN.. 
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